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MADHYA PRADESH ACT

NO. 9 OF 2016

THE MADHYA PRADESH AYURVIGYAN PARISHAD (SANSHODHAN) ADHINIYAM, 2015

{Received the assent of the Governor on the 12 January, 2016; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, dated the 19 January, 2016.]

An Act to amend the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987.

Be it enacted by the Madhya Pradesh Legislature in the sixty-sixth year of the Republic of

India as follows:-

1. (1) This Act.may' be called the Ma'dhya Pradesh Ayurvigyan Parishad
(Sanshodhan) Adhiniyam, 2015. .

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.

2. In Section 4 of the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987 (No. 11 of
1990) (hereinafter referred to as the principal Act),-

(@) in sub-section (I), for clause (c), the following clause shall be substituted, namely:—-

“(c) Commissioner, Medical Education, Madhya Pradesh.”;-

(i1) in sub-section (2), for the words “Director of Medical Services”, the words

“Commissioner, Medical Education, Madhya Pradesh” shall be substituted.

3. In Schedule to. the principal Act, after the existing entries, the following. entries
shall be added, namely:- -

“Bundelkhad Medical Bachelor of Medicine and Bachelor ) MBB.S..
College, Sagar. o of Surgery. '

Short title and
commencement.

Amendment of

section 4.

Amendment of
Schedule.

foeiores, TG RO Yl e g, WETRE gR W A qEomer, Wiur @ qfkd qen yenfiE-—2016.



